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O R D E R 

 
 

23.09.2019  Ms. Sonakshi, learned Counsel appearing on behalf of the 

Appellant submits that she has been instructed by Ms. Anushree Kapadia, 

Advocate on record to intimate that subsequently, the order has been 

pronounced and this Appeal has become infructuous. 

 In view of the submission, we dispose of the Appeal having become 

infructuous. 
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